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.THE ALLIANZ STUTTGARTER LIFE INSURANCE 
I . ; '  ACT, 11950. 

\ No. LXII 9~ 1950. 

'An Act to provide e transfer of the business of the Allianz. 
Und Stuttgart nsurance Bank, Limited, to the United 
India Life nee Company, Limited, and for matters- 
connected the - 

[lst  December, 19,501 

\ BE it enacted by Parliamentl as follows : - 
1. Short title and comme This Act may be called t he  

-Ulianz Und Stuttgaster Life (Transfer) Act, 1950. 

4 (2) It shall be  deemed to ave come into force on the lslt day of Sepbm- 
bar, 1950. 

5 2. P)eflnitisn;la.-In t'his. Act unless the context otherwise requires,- \ 
ce Act, 1938 (N of 1938) ; 

means the Allianz Und Stuttgarter 

3. Trawfer ot assets the transferor company to the 
transferee CO-mpany . -A liabilities of the transferor com- 
pany -which relate to or life insurance business of the 
Gransferor aompany carried on iately before the commencementi of 
bhis Act by Messrs. A. F. Fe & Company, Chartered Accounta.nts- 
of Bombay, under the Defence Rules shall, by virtue of this Act, 
etand transferred to an feree company, subject to the 
provisi0.r~ of this Act d conditions specified in the First; 
fhhedule. 

cement as if the transferee company 
transferor company, and for any 
s or implied) to the transferor 

company there were *anything falling to be done on or 
transferee company, and witE 
o transfer rights, liabilities and 

ed, from the transferor com- 

Provided) that  n contract for the payment of any 
bonus, profit, inter policy shall have effect against the 

- -  -A- - .  
,' 



f Alliana Und Stuttgar 

transferee company expp t  on f an actutwid $aiuqtion of the businem 
of the transferor co&$hny &a commbdoement oFthis Act and to the 
extent, if any, that may be 

(2) For the removal of dou 
any decision or rule of law to 
ie referred to in sub-section ( 
reason of the declaration th 
*the United Kingdom and German 

5. Cessation of paymen to past insurance agents.-(I) 
Notwithstanding anything ntained in the Act ox in any other 
law for the time being in f act, all contracts of agency enterrid 
:into before the 3lst 'day en an insurance agent, a special 
agent or a chief agent' (b led) and the transferor company, 
.snd' any appointment m said date whereby remuneration 'is pay- 
able to any person in the.form of ission or bonus, shall be deemed Go have 
.been terminated with effect from the said date and no commission or bonus due, \ ' 40 such agent or pepson, whetber on .renewal premiums or otherwise, shall be 
,payable to him in respect of any life olicies procured by or through him before 
the said date. Ei 

(2) Notwithstanding anything to t e contrary contained 111 any law for khe 
.time being in force, no compensation s .  all be payable to !any person for the .ter- 
mination, in pursuance of this section, any contract of agency or other appoint- 
ment. \ \ 

6. Provision for facilitating trans er.-The Central Govetnment aay, 
by order notified in the Official Gaeett Q , make such incidental, supplementary 
or consequential provisions as. in its opkion. Rrp neceswry to secure t h ~ t  the 
+ransfer of the assets and liabilities of t e transferor company to the tzansf~ree 
-company are fully and effectivelv carrie out, and jn pi:rticular and, \vl:!:f)ut 

:notified in the Official Gazette-- 

\ 
.pre!udice to the generality of .;uch po er, provisicn may be made by 1vt.4er 7 

(a) for adapting the terms of cod racts entered into between the trans- 
Eeror company and any other person efore the commencement of this Act, 
so ns to confonl~ to the changes conse ent on the passing of this Act in the 

commencement ; 

i circumstances in which the contracts "3vill fall to be performed after sucih 
t 
$ 

(b) for requiring any person concejled with the keeping of bhe register 
. of the holders of any securities or inses ments now transferred to the .trans- - 

feree company, to forthwith register th ! transferee company therein and to 
issue to the transferee company the apfiropriate documents of title relating 
to the secusities or investments tran 

(c) for the continua.tion by or agai sferee company of any 
legal proceedings pending by or against 

7. Power to give diiecti0nS.-(1) I f  any 
t o  bhe provisions of this Act, the Controller 
of the Central Goverpment, give such dire 
he may consider necessary and the transfe 
ply with such directions. 

(2) If the transferee company fails to 
under sub-section (1) it shall be deemed 
able under sect.ion 102 of the Act. 

8. &peal..-(l) m e  Allisne Und S t  
fer) Ordinance, 1950 (XXIV of 1950) is h 


